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De, Surmmatt SEETA PARMA-
NAND: Even though Government have
not so far entered into an agreement
with Japan for the export of iron ore,
may I ask if Government are consider-
ing a proposal to enter into such an
agreement?

SHR1 D. P. KARMARKAR: I do not
think there is any idea of entering into
an agreement with regard to this parti-
cular item.

Surr T. S, PATTABIRAMAN: Is
there any proposal to export iron ore
to any other country than Japan?

Surt D. P. KARMARKAR:
wherever it can go.

To

MANUPACTURE OF AMMONIUM SULPHATE

*716. Mourana M. FARUQI: Will
the Minister for COMMERCE AND INDUS-
TRY be pleased to state:

(8) what is the out-put of am-
monium sulphate from private con-
cerns. such as. Tata’'s and Govern-
ment concerns other than the Sindri
Fertilizer Factory per day; and

(b) which are the
it is manufactured?

places where

THE MINISTER ror COMMERCE
(SHrRI D. P. KarMARKAR): (a) The
production during 1952 was about
48.000 tons, which comes to about 160
tons per day on the basis of 300 work-
ing days per year.

(b) Jamshedpur, Kasunda and
Bansjora in Bihar, Burnpur in Bengal,
Alwaye in Travancore-Cochin and
Mysore.
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{[MourLana M. FARUQI: Has the

Government opened any other factory
besides the Sindri Factory?]
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1English translation.

[ 14 MAY 1953 ]

to Questions 5790
i[Sur1 D. P. KARMARKAR: Gov-
ernment has opened no other factory.}
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1[SuRr1 V. K. DHAGE: What was the
question? It was inaudible.]
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+[MouraNna M. FARUQI: Has the
Government opened any other fac-
tory?]
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“{Surt D. P. KARMARKAR: No Sir,

Government has opened no other fac-
tory?]
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+[MouvraNa M. FARUQI: What me-
thod has the Government adopted to
popularise it among the cultivators?]

Surr D. P. KARMARKAR: 1 think
the Agriculture Ministry has some
scheme for making it popular. I think
that scheme relates to the grant of
some concession, I am not sure what
that concession is. Takavi loans, [
understand. are being granted to agri-
culturists to enable them to purchase
fertilizers.

Surt K. C. GEORGE: Is it not a fact
that on account of the shortage of sul-
phur, the fertilizer factory in Travan-
core-Cochin has not been able to pro-
duce to its full capacity?

Surr D. P. KARMARKAR: I think
that was true last year, but this year
the sulphur position has become much
easier, ns my hon. friend knows.

Surt K. C. GEORGE: Am [ to lgke
it that they are being supplied with
the necessary quantities of sulphur?



5791 Oral Answers

Sur1 D. P. KARMARKAR: Yes, Sir. {
My information is that this year the
sulphur position is very much easier.
Last year it was difficult.

SHR1 V. K. DHAGE:
stock being utilised?

SHr1 D. P. KARMARKAR: I should
think so; in fact, we are importing in
addition to our local production.
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t[MourLana M. FARUQI:
monium  sulphate imported
abroad also?]
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1ISHRI D. P. KARMARKAR: Yes it
is also imported from abroad.)]
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7 Mourana M. FARUQI: Is the pro-
duction in India not sufficient that it
is imported from abroad? How much
is impoerted from abroad?]
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+ISHRI D. P. KARMARKAR: We do
not produce as much as we need and
therefore we import from abroad.

From April to October in 1952, we

imported 9,957 tons.]

JUupGMENT OF THE ORissaA HicH CoOUrT

IN A CASE AGAINST A CLERK OF THE
Hirakup DAM PROJECT

|
717, Surt C. G. K. REDDY: Will the |
Minister for IRRIGATION AND Powka be

pleased to state. [

+English translation.

[ COUNCIL ]

to Questions ., 5792

(a) whether the Orissa High Court
reduced the sentence passed onm a clerk
employed in the Hirakud Dam Pro-
ject;

(b) whether 1n the course of the
judgment, one of the Judges has
observed that it would be worth while
for Government to find out whether
other officials were involved in the
fraud; and

action Government
in  the

(c) if so, what
have taken or propose to take
matter?

Tie DEPUTY MINISTER FOR
PLANNING axp IRRIGATION AND
POWER (Surr J. S. L. Hatay: (a)
Yes, Sir.

(b) and (c). A certified copy of the
judgment 1s being obtained. On re-
ceipt, it will be examined to decide
what further action should be taken in
the matter

SurI C. G. K. REDDY; Is it a fact
that the accused clerk in his confes-
sional statement implicated the Exe-
cutive Engineer, and in fact did say
that he was in complicity with the
Executive Engineer when this defalca-
tion took place?

SHR1 J. S L. HATHI: Yes, Sir. He
did make a confession before a Magis-
trate, wherein he involved some mem-
bers of the stafl of the Finance Ac-
counts Office and also the Executive
Engineer’s office.

Surr C. G. K. REDDY: Did the Gov-
ernment, on the basis of that confes-
sion, inquire into the matter?

SHrr J. S. L. HATHI: Government
wanted to make inquiries into this
matter, but as the original documents
were all in judicial custody, it was not
possible to proceed further. The ori-
ginal documents were required in the
inquiry, and they were already before
the court.

SHRI C. G. K. REDDY: Could they
not have suspended the court proceed-
Ings......



